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OPEN COURT 

CENTRAL ACJYI INISTRATIVE TRIBUNAL 

&LBHABAD BENCH, ALLAHABAD 

ORIGINAL APPLICATION NO. 1221 of 2002 

FRIDAY, THIS THE 25th DAY OF' OCTOBER, 2002 

HON. MR. S. ~H~ , MEMBER-A 

HON. MR. A. K. BHATNAGAR, MEMBER-_J_ 

Govind Gupta, son of late Ganga Pr~sad Gupta, 

retired Assistant Director, song andDrama Division, 

Allahabad, resident of 0-43, Soochna Apartments, 

Vasundhara Enclave, IA:!lhi. • .Applicat. 

Counsel for the applicant:-Shri D.K.Singh 

Versus 

1. Union of India through its Secretary, 

Ministry of Braodcasting, Shastri Bhawan, 

New ~lhi- 110001. 

2. The Director, Song and Drama Division, 

3. 

New ~lhi. 

Sri Prem Matiyani, Director Song and Drama 

Division, New CSlhi Soodhna Bhawani, 

New ll3lhi. ••••• Respondents. 

Counsel for the respondebbs:-Shri R.C.Joshi 

0 R D E R - - - - -
HON.MR. S. JHA, MEMBER-A 

# 

The applicant has approached this Tribunal for 

directions being given to the respondents to allow him 
• 

the f iaancial upgradation in the pay scale of Rs. 

l 

• 
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I 

Rs. 10,ooo-1s,200 under ACP scheme w.e.f. 9-8-1999 ~I 

~ith all consequential benefits. It transpires that 

the applicant had approached this Tribunal earlier also 

vide OA NO. 791 of 2001 uhich was decided by this 

Tribunal on 10th July/2001 with directions to the 

respondents to cec ide the repress ntat ion of the 

applicant dated the 12th March/ 2001 on this subject 

within two months from the date of r eceipt of a copy j 

of the said order alongwith a copy of the said 

represntation by issuing a reasoned and speaking 

order. The respondents have/ accordingly, complying 

with the orders of the Tribunal, issued a reply/order 

~ 
dated the 9th January; 2002 addres~o the applicant 

(placed at page 75 of the OA). On perusal of this 

order of the respondents it appears that, while they have 

endevou~give some details about what action they I 
have taken in the matter of giving financial upgradation 

~ 
~the applieant under the ACP scheme, they 

~~ 
the reasons 1.rhilei_:he findings of the 

have not 

given CPC 

hav~ been kept in sealed cover. There are 

derinite instructions about the circumstancqs under 

which the f inding s/reco~mendations of a CJ>C are 

kept in sealed cover. These instructions do no t .. 
seem t o have bae n referred to while givin£ this 

--



• 

• • • 

• 
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reply to the applicant. That being the case this 

reply appears to be inconplete and cryptic. 

2. The respondent s are;thorefor e1 dira ctad to reconsider 

the matter and also look into this ~ ig inal Application 

0...... 
, tr eating it asj_re~resentation, and issue a speakin~ ,-:e.-

c omplete and reasoned or cc r a s per law and with 

reference to the rules/instructions on the subject 

including the subject matter of kee ping the r ecommentations/ 

fi ndings of a CPC in sealed cover. The respondel'lts shall 

v 
ensure that their reply in the matter .st:lcule 

within a period of three months fr om t he date of receipt 

/production of a copy of this order. In case the applicant 

is not oatisf ied ~t~ the c~sr~sel of the matter by the 

re s pondents, a~ directed above , ~ s hall be at liberty 

to approach this Tribunal again for saekihgi :9d~q~sal or 

his grievance . With this V.· the O.A ~~all stands disposed 

of. 

~ -
~ ... 

l'lember-J l'lembet-A 

madhu/ 


